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CODE OF CVIIL PROCEDURE 
(AMENDMENT) BILL*

* (Amendment of order V) 
wta row wr«it (ar$<iv̂ ) 3

3rwr t o t  £ fr faftra srfam tfffmr, 
1908 *ct *T*ftsre sfr# *frr
3* w Tfr<T ’ft i

MR DEPUTY-SPEAKER* The
question is;

“That leave be granted to intro
duce a Bill further to amend the 
Code of Civil Procedure, 1908”

The motion was adopted,

*rt swm wrti A fasriPB 5? - 
wrfar nm  f  1

GOVERNMENT SERVICE (AGE U - 
MIT) AND UNEMPLOYMENT AL

LOWANCE BILL*

«ft tto firwra qrnim (ntflnp) w

SfcTHT ^rr?TT Jf OfT fP W T T t T̂T S' Sf̂ T
<tft ariTBTR «m r tftonr a r m  <r*rr i T 'n n r r fr

* inrro «rnr ^  m# fathrer 
^  *ft (CT̂trffT sftsrtf 1

MR. DEPUTY-SPEAKER: The ques
tion is:

“That leave be granted to introdu
ce a Bill to provide for raising of 
•the existing maximum age limit for 
entry into government service and 
for payment of unemployment al
lowance.”

The motion was adopted

tm fwmw <mwR $ fafcw 
x̂wrftPT jpT?rr p ;

PREVENTION OF VIOLENT BUN- 
DHS, MORCHAS, STRIKES AND 

LOCK-OUTS BILL*
PROF. R K. AMIN (Surendra- 

nagar): I beg to move for leave to 
introduce a Bill to provide for preven

tion of violent Bundhs, Morchas, Strik
es and Lok-outs.

MR. DEPUTY-SPEAKER: The ques
tion is:

“That leave be granted to intro
duce a Bill to provide for prevention 
of violent Bundhs, Morchas, Strikes 
and Lock-outs.”

The motion was adopted
PROF R K. AMIN: I beg to intro

duce the Bill.

ANTI-HIJACKING BILL*
SHRI YADVENDRA DUTT (Jaun- 

pur) I beg to move for leave to in
troduce a Bill to provide for capital 
punishment to persons guilty of hijack
ing on land, in sky or on the sea and 
their summary trial.”

MR DEPUTY-SPEAKER* The ques
tion is:

“That leave be granted to intro
duce a Bill to provide for capital 
punishment to persons guilty of
hijacking on land, in sky or on the* 
sea and their summary trial”

The motion was adovted.
SHRI YADVENDRA DUTT* Sir, I 

introduce the Bill

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL*

(omission of sections 109 and 110)
sft fipmnit jmrt (***« : $ srarw

«PT?TT £ f a 1973
tftffersr ftrsrar 'rcwrftw
^t unjrafa ct «rrir 1

MR DEPUTY-SPEAKER: The ques
tion is:

“That leave be granted to introdu
ce a Bill further to amend the Code 
of Criminal Procedure, 1973.’' v

The motion was adopted.
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353 Ahgarh Muslim VAISAKHA 14, 1901 (SAKA)

tfVfiwww jRwawi • A fashrs j t -
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CONSTITUTION (AMENDMENT) 
BILL*

(Substitution of article 341)
rm  firaw «mrarw A  srw* «jrrm 

f  fa iffm v JTftrar̂ T m *ftr mfinn 
wm fksim*i sr«rrf«r*r vr* sr»j*TfcT«ft 
arra i

MR DEPUTY-SPEAKER The ques
tion is

“Tint leave be t»i anted to intro
duce a Bill furthei to amend the 
Constitution of Indie ”

The motion wa& adopted

wt ttbt firm* «rtw*m $ fator* 
^?<nfrr wr-rr % i

CONSTITUTION (AMENDMENT) 
BILL*

(SubiUtutu 11 of aitidc 335)

University 354
(Amnd) BiU 

MR DEPUTY-SPEAKER We now 
take up further consideration of the 
following motion moved bv Shri G. 
M Banatwalla on the 6th Apnl, 197®, 
namely —

“That the Bill further to amend 
the Aligarh Muslim University Act, 
1920 as passed by Rajya Sabha be 
taken into consideration *

SHRI NIRMAL CHAND JAIN
(Seonl) I am on a point of order
My point of order is that yesterday
Aligarh Muslim University Bill has 
been considered and we have passed 
it The some objections were taken 
by Shri Banatwalla Manv of these 
were old 1 lead Rule 338—

“A motion shall not iaise a ques
tion substantially ldentu al with one 
or which the House has given a 
decision in the same session ”

Because the derision has been given 
yesteidav theiefoie, we cannot con- 
szdei it now

v* tpt from 'rrwrra *i sr*T*rr«r ttptt | 
fr t  q-f-r 7rw «r m7 m̂rer* tpt 
f * K r * p r  T »- w n f p T  O T * r f T  f t  -srr«r 1

MR DEPUTY-SPEAKER The ques. 
tion is

‘‘That leave be granted to introdu
ce a Bill further to amend the Cons
titution of India ”

The motion uai adopted

tsff x t*  fimrw *wnrr* # faewtf rp r -  
ftnfnr i w  f  1

1515 hrs

ALIGARH MUSLIM UNIVERSITY 

(AMENDMENT) BILL
(Amendment of sections 2 and 5)- 
Contd

MR DEPUTY-SPEAKER Shri 
Banatwalla, have you to say anything 
on this’

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) May I say 
something on the point of order that 
nag been raised

MR DEPUTY-SPEAKER Let him
ray fiist

SHRI G M BANATWALLA (Pou- 
nam) I will be verj honest to my 
(onviction Indeed, it is my reining 
of the Rule that the Bill now un
fortunately atlracts Rule 318 I tun* 
of course, very much tempted to argue 
in order to see that the Bill proceeds 
but due to my conviction I have 
risen with a very heavy heart and I 
stand by the fact that as far as my 
humble reading of Rule 838 is con
cerned the Bill has attracted its mis
chief, I should say
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